
 
COURT-I 

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY 
(Appellate Jurisdiction) 

 

 
APPEAL NO. 50 OF 2017 

 
Dated: 14th November, 2017 

Present:  Hon’ble Mrs. Justice Ranjana P. Desai, Chairperson 
  Hon’ble Mr. I. J. Kapoor, Technical Member 
 

New Usha Nagar Co-Operative Housing Society Ltd. 
In the matter of: 

…. Appellant(s) 
Vs.   

Maharashtra Electricity Regulatory Commission & Ors. .… Respondent(s) 
 
Counsel for the Appellant(s) :  Mr. Anand K. Ganesan 
  Ms. Swapna Seshadri 
  Ms. Neha Garg  
      
Counsel for the Respondent(s) :  Mr. Amit Kapur 
  Mr. Malcolm Desai for R-2 
     

 
ORDER 

 

Parties are trying to settle the matter.  Mr. Kapur, learned counsel for 

respondent No.2 has handed over a map indicating two options for 

establishing Tower 88.  Learned counsel has also handed over a note 

containing the computation of compensation based on Government of 

Maharashtra Resolution dated 01.11.2010. We need to quote paragraph 

No. 5 thereof, which reads as under: 

 “the authorised personnel of Tata Power who had earlier visit New 

Ushanagar’s premises on 07.11.2017 and shown the location of the 

proposed Transmission Tower No.88 are Mr. Arvind Singh and                  

Mr. Nilesh Shinde.  They shall again visit the Society to explain the 
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alternative location of Transmission Tower No.88 to the President of the 

Society as directed.”  

 

 Mr. Kapur states that Mr. Arvind Singh and Mr. Nilesh Shinde, whose 

names are mentioned in the above quoted paragraph,  shall visit the 

premises of the Society tomorrow i.e, on 15.11.2017 at 3.00 p.m. to explain 

the alternative location of Transmission Tower No. 88 to the 

President/Office bearers of the Society.   

 

 Ms. Swapna Seshadri, learned counsel for the appellant states that 

the President/Office bearers of the Society shall be present at the site when 

the above mentioned officers visit the site.     Counsel also states that the 

details regarding compensation calculated by Respondent No.2 will also be 

communicated to the President/Office bearers of the Society. Counsel 

further states that thereafter at the earliest Annual General Meeting will be 

convened.  Counsel states that the date of the said meeting will be 

conveyed to this Court on 16.11.2017. 

 

 List the matter on  16.11.2017   

 
 

   (I.J. Kapoor)               (Justice Ranjana P. Desai) 
       Technical Member                                   Chairperson                       
ts/tpd 


